
345  Written Answers  JYAISTHA 3, 1889 (SAK̂)  Written Ansxoer* 366

Striked and Ukw Agitations

'M. Shrlmati Tttkobwari BWu: 
Shri Bibtauti  Mishra:
Shri K. N. Tiwary:
Shri Samar Goha:
Shri Dhlrendra Nath:
Shri Tridlb Komar Chaudhari: 
Shri s. C. Samanta:

Will the Minister of Labour ana 
Rehabilitation be pleased to state:

(a)  whether  Government  have 
been facing difficulties with some of 
the State Governments in the matter 
of  labour  policies  especially  as 
regards the right to strike, the labour 
agitations and wrongful confinements; 
and

ib) if so, whether any attempt has 
boon made by Government to evolve 
some kind of unifoim policy in  this 
regard?

The Minister of Labour and Rehabi­
litation (Shri flathi): (a) and (b). Of 
late  some  unhealthy  developments 
have taken place in the field of indus­
trial relations.  To  meet  the  new 
situation number of matters concern­
ing labour policies and situation and 
in particular the glu’rno incidents in 
West Bengal were discussed recently 
at the Labour Ministers'  Conference 
and the tripartite  Standing Labour 
Committee. As in the past, the labour 
policy is evolved by mutual discus­
sions  and  tripartite  decisions.  No 
serious difficulties have risen so far.

Border Disputes 

*41. Shri P. M. Sayeed:
Shri SwainMik DwWety: 
Shrt Beat Bara:
Shri Hobu Swamp:
Shri ChtntatBaaf Fanlgrahl:

Will the Minister of How Affairs 
be pleased to state:

(a)  whether  It is a fact that  the 
Minister of (Man has approach­

ed the Central Ooverssnent  tor the

appointment of a Commission to settle 
the  border  disputes  with  Andhra, 
Madhya Pradesh, West Bengal  and 
Bihar;

(b) if so, the reaction of Govern­
ment thereto;

(c> whether there has  been  any 
inter-Slate dispute  between  Andhra 
Pradesh and Orissa  on  Vamsadhara 
river; and

(d) if so, the broad outlines thereof?

The Minister of 8tate in the Minis­
try  of  Home  Affairs  (Shrt  Vidya 
Charan Shnkla):  (a) No, Sir.

(b) Docs not arise.

(c) No intcr-Statc harder dispute on 
the Vamsadhara river which seems to 
have been referred to has come to the 
notice of Government.

(d) Docs not arise.

Electronic Computers

‘IK Shri Bhog«*ndra Jha:
Shri K. M. Madhnkar:

Will the Minister  of Labour and 
Rehabilitation be pleased to state:

(a) whether his Ministry were con­
sulted l>y other Ministries  of  the 
Central Government  and  statutory 
corporations before introducing  elec­
tronic computers  or  such  other 
machine-accounting devices;

(b) the  number of computers  or 
accounting machines now in use in the 
Central Government, Ministry-wise;

(c) the number of jobs which be­
come redundant as a result  of  the 
introduction of vhe above  measures; 

and

(d) whether the surplus employe— 
have been re-employed elsewhere? *
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habilitation  (Shri  I*  N.  M kkn):

(a)  No.  Since November 1066, the 
Department of Economic Affairs con­
sult the Department  of Labour  and 
Employment on new applications for 
the import ot computers.

(b)  to (d).  The information is not 
available as no such survey has been 
conducted.

Brain Drain

49. Shri Yogendra Sharma:
Shri Hem Barua:
Shri Snrendranath Dwivedy; 
Shri N. S. Sharma:
8hri Sharda Nand:
Shri BriJ Bhushan Lai:
Shri A. B. Vajpayee:
Shri Ram Kishan Gapta:

Will the Minister of  Education be 
pleased to state:

(a) whether it is a fact that the 
scientific technical brain drain from 
the country is still continuing despite 
Government measures to prevent it; 
and

(b) if so, the  steps  Government 
propose to take in this connection?

Hie  Minister  of  Education  (Dr. 

Trlguna Sen):  (a)  Indian nationals
with scientific and technical qualifica­
tions go abroad for advanced studies, 
study-cum-employment; and  employ­
ment and there is no general ban on 
this.

(b)  A number of steps have been 
taken to facilitate return of scientific 
and technical  personnel to India.  A 
statement regarding these is laid  on 
the Table of the House.  [Placed in 
Library. See No. LT-341/87J.

Report of the Administrative Reforms 

Commiastan

&•. Shri D. C. Sharma:
Shri Baharao Patel:

M  N. Sreekataa Nalr: 

Shri 8. M. tadfN ! 
Shri Madfca II— jr«r

Shri D. N. Patodta:
Shri B. Baras:
Shri C. C. Desai:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether an interim  report  of 
the Study Team of the Administra­
tive Reforms Commission on improve­
ment in administrative machinery has 
been submitted;

(b) if so, the salient features there­
of together with the recommendations 
which have been accepted; and

(c) the steps taken  to  implement 
the same?

Ihe Minister of State ia the Minis­
try  of  Home  Affairs  (Shri  Vidya 
Charan Shakla): (a) The study team 
appointed by the Administrative  Re­
forms  Commission  to  examine the 
machinery of the Oov«v nment of India 
and i'.= p* oĉ durcs of work submitted 
an interim report to the Administra- 
' tative Reform i Commission.

(b) The recommendations are  con­
tained in the interim report of  the 
Study Team,  copies  of  which  are 
placed in the Parliament Library. The 
Administrative  Reforms Commission 
has fK>t yet expressed its views on the 
proposals of the Study Team.

(c) Does not arise.

It‘*lll**iiii Committee Recommenda­
tions

•51. Shri C. C. Desai:
Shri K. Lakkappa:
Shri Sharda Nand:
Shri Bharat Singh Chanhan: 
Shri Ranjlt Singh:
Shri i. B. Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a)  which of the recommendations 
of the Santhanam Committee on  tbe 
eradication of corruption have  been 
accepted, rejected or are still  under 
consideration and wbaa tt ia mwntrt




